h | TEM NO. 3 COURT NO. 12 SECTION |V

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
I.A 5/2014 in Gvil Appeal No('s) . 3872/ 2010
RAM KI SHAN & ORS. Appel I ant (s)
VERSUS
STATE OF HARYANA & ORS. Respondent ( s)

(for correction and office report)
Date : 27/01/2015 This application was called on for hearing today.
CORAM :

HON BLE MR. JUSTI CE V. GOPALA GONDA

HON BLE MRS. JUSTI CE R BANUMATHI

For Appellant(s)
Ranbir Singh Yadav, Adv.

Vimal Chandra S. Dave, Adv.

For Respondent (s) Arun Bhardwaj, AAG

Moni ka Gusai n, Adv.

¥s 5 %

M. Kamal Mdhan Gupta, Adv.

UPON hearing the counsel the Court nmade the follow ng

ORDER
1. A No. 5/ 2014 is al | oned in terns of t he
si gned order.
(VI NOD KR. JHA) ( MALA KUVARI SHARMA)
COURT MASTER COURT MASTER

(Signed order is placed on the file)

Signature Not Verified

Digitally signed by
Vi nod Kunar

Date: 2015.01. 28
15:47:06 | ST

Reason:
I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON
I.A NJS).5/2014
I N
Cl VIL APPEAL NQ(S). 3872/ 2010
RAM KI SHAN & ORS. ... APPELLANT(S)

VERSUS



STATE OF HARYANA & ORS.

ORDER

Lear ned counsel for t he
submits t hat in t he application for
Khasr a No. 10(6-1) is wrongl y
typographi cal nistake and the correct Khasra No. is
10(6-4). In Vi ew of t he reasons
application, the application is allowed.
"Khasra No. 10(6-1)" shall be substituted with "Khasra

No. 10(6-4)" in Para No. 3 of the judgnent/order dated

27.11. 2014.

NEW DELHI ,
JANUARY 27, 2015

.. . RESPONDENT( S)

appel I ant s/ appli cants

direction, t he
witten due to
assi gned in t he
Consequent |y,
................ J.

(V. GOPALA GOWDA)

(R BANUMATHI )



